319  Allocation of Time
for disposal
SHRI SUNDER SINGH BHANDA-
RI (Rajasthan): Madam, before you
proceed,
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MOTION FOR ELECTION TO THE
CENTRAL ADVISORY COMMnTEE
FOR THE NATIONAL CADET
CORPS

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MIN-
ISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN)' Madam, 1 beg,
to move:

"That in pursuance of clause (i) of
sub-section (1), read with subsection
(1A) of section 12 of the National
Cadet Corps Act, 1948 (31 of 1948),
this House do proceed to elect, in such
manner as the Chairman may direct,
one member from among the Members
of the House, to be a member of the
Central Advisory Committee ?or the
National Cadet Corps."

The guestion was put and the motion
w«j adopted'’
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SHRI GURUDA3 DAS GUPTA (West
Bengal) : Madam, I raise this issue to
seek a clarification from the Govern-
ment, because [ feel thoroughly let
down T feel the same should be the
feeling of the entire House, because at
the teginning of the present session and
during the last secsion there was a
tremendous commotion in the House and
in the other H , regarding the Action
Taken Report And the Government had
categori-lly stated that it would be
amend-! and another AT?.—whether
you call it 'supplementary' or new’, : do
not know,—would be presented in the
House, revising it according to the
opinion expressed by the Members of the
Opposition in both the Housas. We
believed the Government. It was not a
sin on our part to here the Government
That is the ison why we had withdrawn
the on- Again yes"‘rday there was an
agitation- There was a commotio <i and
the hon- Leader of the House, Mr.
Chavan came '-.ere and stated that, the
Government would come to the Fouse
with a revised ATR on or before the
20th- The same position Mr avan had
taken when we subsequently ratified it
in  another discus-
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sion where the Minister of Parliamentary
Affairs, Mr- Shukla, was present. And while
we had persistently questioned him about the
attitude of the Government, he only stated
that he would love to read the report ™ the
previous report.

SHRIMATI JAYANTHI NATARA-JAN
(Tamil Nadu): Madam, he is quoting what
was said in the Business Advisory
Committee-

SHRI GURUDAs DAS GUPTA : Madam,
this is not the way

SHRIMATI JAYANTHI NATARA-JAN:
He is quoting-

SHRI GURUDAS DAS GUPTA: No, I
am hot quoting- I am referring-Madam, this
is too much.

SHRIMATI JAYANTHI NATARA-JAN :
You are too much.

SHRI GURUDAs DAS GUPTA : Yes,
because too much is being done somewhere
else.

THE DEPUTY CHAIRMAN : Mr
Gurudas,...

SHRI GURUDAS DAS GUPTA : Let me
clarify- I am not referring to any meeting
whatsoever- I am referring to the discussions
we had-

SHRIMATI JAYANTHI
JAN: Whatis that?

NATARA-

SHRT GURUDAS DAS GUPTA: I am
not quoting- I am only saying about the
discussion I had with the hon- Minister

SHRIMATI JAYANTHI NATARA-JAN:
Where?

SHRI GURUDAS DAS GUPTA : Under
the sun anywhere.

SHRI CHATURANAN MISHRA
(Bihar): What is the harm in quot
ing? The Minister has said it- {Inter
ruptions) A Member is free to quote
someilv ¢ >ich the minister has
said- This way you cannot restrict the
right of a Member
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SHRI G. SWAMINATHAN (Tamil Nadu):
This is a matter of privilege of the Member-
Some information is given to him and it is
under his charge- I can get it from anywhere
as a Member- No Member can question me
wherefrom I got the information-No Member
can question me, "From where did you get
the information?" Now, that is a matter of
privilege... (Interruptions) ¢. Madam, 1 am
raising & point of order... (Interruptions) < .i.

SHRIMATI  JAYANTHI = NATARA-
JAN: Mr- Swaminathan did not hear
what 1 said... (Interruption) w. Mr.
Gurudas Das Gupta said, "After an
other meeting with the Minister of
Parliamentary Affairs"............c.cc...... (Inter

ruptions) m m.

SHRI G. SWAMINATHAN: Madam, I am
raising a point of order. The hon- Member
says ... (Interruptions) .. .Please allow me.

SHRI GURUDAS DAS GUPTA : Madam,
I would like to speak... (Inter-ruptions)...

THE DEPUTY CHAIRMAN
everybody sit down.

SHRI G. SWAMINATHAN: I am raising
a point of order- Please allow me- The point
is an hon- Member says that he has obtained
information from.. .. (Interruptions)...

Now

THE DEPUTY CHAIRMAN : She did not
say that- She did not say that-

SHRI G. SWAMINATHAN: The
hon- Members says. "From where did
you get the information ? You would

have got it from the Business Adviso
ry Committee-" That is not relevant-
He could have got it from anywhere
else or in the Central Hall- He could
have sot it in the House. He could
have got it from the Lobby- He has
got every right to mention it- Another
fMember  cannot inteffer with
"bis privilege- When a Member col-| ? lects

information and disseminates jit, another
Member should not put a question,
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"From where did you gef the information?"
That goes against the privilege of the
Member.

THE DEPUTY CHAIRMAN: 1 have
understood it.

SHRI SATISH AGARWAL (Rajas-than).
Even if he refer; t° anything from the meeting
of the Business Advisory Committee, there is
nothing unparliamentary.

SHRIMATI JAYANTHI NATARAJAN:
We do not refer to them. Those are the
conventions.

SHRI DIGVIJAY SINGH (Bihar): The
Minister has broken the convention. It is the
Minister who ha, broken the convention.
(Interruption).. .
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THE DEPUTY CHAIRMAN; I heard yo,
enough < ..(Interruptions)..

DR. BrPLAfi DASGUPTA (West Bengal):
He should be allowed to proceed,
(interruptions)

SHRI MJ>. SALIM (West Bengal): Now,
that eat is out of the bag.

SHRI GURUDAS DAS GUPTA:
Madam, let me proceed.

SHRI VAYALAR RAVI: (Kerala):

Madam, I wan- to raise a point of order. .
{Interruptions)..

THE DEPUTY CHAIRMAN; Let me h™ar
what his point of order is.

SHRI VAYALAR RAVI: Madam, the

point raised by Shrimati Jayanthi Nata-rajan is

very simple. She asked whether Mr. Gumdas
Das Gupta could quote from' what has

transpired in the Business Advisory
Committee. Mr. Swaminathan is
misquoting  Mrs. Jayantti Natarajan

because  they are having some galata in
Tamil Nadu. That is the simple point. The
point is whether a Member is privileged to
quote from what has transpired in the
Business Advisory Committee. That is very
simple. .. (Interruptions) . .

SHRI GURUDAS DAS GUPTA: Let
me complete my submission.

SHRI SATISH AGARWAL; If he quotes a
decision taken in the Business Advisory
Committee, there is nothing unparliamentary.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, before you adjourned the
House yesterday you said that the issue
relating to ihe AIR would be looked into by
the  Business  Advisory = Committee.
Therefore, it is pertinent to refer to what has
happened in the Busine, Advisory
Committee.

THE DEPUTY CHAIRMAN: Only
relating to that ... (Interrutpions)...

DR. MURLI MANOHAR JOSHI; Mr.
Gurudas Das Gupta has not said beyond that.

SHRI S. TAIPAL REDDY: The BAC
has taken up the issue. Therefore, Mr.
Gurudas Das Gupta referred to whal
happened in the BAC.

SHRIMATI IAYANTHI NATARAJAN: That
is entirely a different issue. I 1 would like to
know whether a Member can quote in the House
from what, has happened in the Business
Advisor} Committee. That is the ruling which I
seek from you, Madam.

THE DEPUTY CHAIRMAN; Okay Mr.
Gurudas Das Gupta, Mrs. Jayanth
Natarajan'y  objection was  what hai

' transpired in the Chairman's chamber oi

in the. Business Advisory Committee, we
do not mention it in the House. It i:
a convention of the House. . (Intermp
s.. Will you just wait a minute'
. Are you referring to the ATR or tc something
which has- happened in somt other
committee or in the Business Ad
j visory Committee? .. (Interruptions).

SHR[ DIGVIJAY SINGH: Why an you
putting that question?

THE DEPUTY CHAIRMAN: I hav< not
allowed you to speak. . . (Interrup tions). . . 1
have not allowed you. he me clarify. Two
M?mber; have raised an objection and sought a
clarification I from the Chair. It 1is the
prerogative
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of the Chair to clarify the position.
There is no need for you to get up.

SHRI DIGVIJAY SINGH;: You have
allowed a third person also...

THE DEPUTY CHAIRMAN: I have to
clarify Mis. Jayanthi Natarajan's objection.
She told me—which I heard in the din—
about some other committee. Now, you go
ahead but don't speak about what the
Business Advisory Committee has discussed.
Aap boliye na.

SHRI GURUDAS DAS GUPTA: Anyway, [
do not want to go into that controversy now.
We will discuss it at some other time. The
point is, we were given to understand by the
Government in general and by the Minister of
Parliamentary ~ Affairs, Mr. Shukla, in
particular that the report would be revised tr.d
it wai ssid, "We would 'ove to read the report.
The previous report was a bureaucratic r°P°'t
and this fi'jiC it is going tc be a different
report £»d the Government will take into
consideration the views expressed by the
Opposition". I believed the Government. The
entire Opposition believed the Government. |
would like to know if we were mistaken,
mistaken by believing the Government. Now
I feel completely let down. I feel anguished
to tell the House that I lament because 5 had
Selieved the Government. I lament because
there is a news item today in the newspapers
wherein the hon. Minister of Parliamentary
Affairs is re-! to have said that there is not
going to be any basic change in the Action
Taken Report and the Government is not
going to take any action agains* the
Ministers who have been indicated.
(Interruptions).

SHRI SURESH KAUMADI (Mahara-
shtra): Madam he cannot quote newspapers.
(Interruptions).

SHRI GURUDAS DAS GUPTA:
Everyone is quoring newspapers. (Inter-
ruptions) . The newspaper report says thai the
Minister is reported to have said that there
will be no action against the Minister even if
hs has been indicted by the IPC o, by the
CBI; no action ~ would be taken againrt the
leading  officers of the RBI; and
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there js not going to be any step taken by the
Government against the foreign banks. Most
shameless! The Government will nof take any
action against the foreign banks! Has the
Government's mind been pre-determined? I
charge the Government. The Government's
mind has been pre-determind. (Interruptions).
I charge that the Government's mind has been
pre-determind. And since it is pre-determind,
all that is going on is an artificial drama. It is
an artificial drama being enacted before
Parliament in order to give the false hope that
the Government will react according to
the Opposition.

Madam, there is one more important thing.
Since the Government believes that "R @
report is going to provoke the indignation of
the Opposition, there has been a suggei<i">n
that there should not be any further item for
Parliament on or after the 20th. The
Government knows what will be the reaction.
Therefore, I would like the Government to
clarify if <he Press report is correct. I would
like the Minister of Parliamentary Affairs to
come to the House and clarify. If it is not
clarified, then I will take the report as
publisher in the newspaper a, substantially
true and correct.

SYED SIBTEY RAZI (Uttar Pradesh): No,
not at all. Madam, I want to say one thing.
(Interruptions). 1 want to say something.

SHRTMATI TAYANTHI NATARA-
IAN: Madam, I am On a poin; of order.
(Interruptions).

SYED SIBTEY RAZI: Madam,..............
(Interruptions).
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Madam, in all humility, I would like to
make an important point. Mr. Das Gupta i
trying [O put his words into the mouth of the
whole House. Actually, thi; is not the
situation. We cannot go by the Press report.
Whatever Mr. Shukla has said yesterday
in
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the Business Advisory Committee..
(Interruptions). Straightforward he said that
by 20th the report would be submitted...
(Interruptions).. ..in the House.

SHRI GURUDAS DAS GUPTA: But this
is wfiat he has said in the Congress Party
meeting. This is the Congress Executive
Committee report. (Interruptions) .

SYED SIBTEY RAZI: Let me complete
my point. (Interruptions).

THE DEPUTY CHAIRMAN: Mr. Salim,
you want the doubt in your mind to be
cleared. He is the Deputy Leader of the
Congress Part} in the House. I am sure he
was in the meeting. He is trying to clarify it.
(Interruptions) . Please sit down. What Mr.
Gurudas Das Gupta referred to is the
Congress Party meeting.

SYED SIBTEY RAZI: 1 think, Madam,
this is his speech, (interruptions)

THE DEPUTY CHAIRMAN; The Mi-
nister said this. That is the reason why Mr.
Razi has a right to say this. (Interruptions)

SYED SIBTEY RAZI: Our Party stand by
the statement which the Par-ia-nentary
Affairs Minister made a; the meeting of the
Business Advisory Committee yesterday. He
said: "By 20th, the amended report will be
placed on the Table of the House.". So, I
think, it is not " to §o by what the Press
reports say. They are trying to make an issue
out of a non-issue. So, 1 would like to submit
that our Party stand is that the amended ATR
may be brought by the Government by 20th
and it is not f*i' to discuss this issue before
that. I would request you lo take up the other
business. Everyday they cannot have thiir say.
Yesterday they took the whole day to discuss
the ATR issue. I have strong objection to their
referring to the newspaper reports which are
not at all authenticated. (Interruptions)

SHRIMATt JAYANTHI NATARA-JAN,
Madam < am on a point of order.

THE DEPUTY CHAIRMAN: What is
your point of order?

[RAJYA SABHA]
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SHRIMATI JAYANTHI NATARA-
JAN: Madam, I have a point of order which I
want to raise. It is an important ~ question
relating to the func. tioning of the House.
With great respect to what Mr. Gurudas
Das Gup. ta said, I would like to say
something. He said two things. Well, I am not
on that controversy or on that issue at all. I am
on a question of procedure  be. c.H'jse I don't
want to be taken as if I am objecting to
what he said. He has a right to say
whatever he likes. He said two things. He
said that Mr. Chavan said something in
the House and then he said that Mr. Shukla
said sointthinp a; another meeting and he
said something at the meeting of the
Congress Parliamentary Party, which is a
subject matter of the report and both these
things are contradictory.  What did Mr.
Gupta say? He said that when all of them were
present at the meeting of the Business Advisory
Committee, Mr. Shukla said: "You will love to
read the revised ATR." (Interruptions) But,
Madam, this is what Mr. Gurudas Das
Gupta said. We were also present at the
Busjress Advisory Committee's meeting. Mr.

Gurudas Dag Gupta said this. I want to
set the record straigt Mr. Shu', la said: "Who
knows, you may love to r’ad it."
(Interruptions)

SHRI G. SWAMINATHAN; Madam, how
can ;h, quote the minutes of the Business
Advisory Committee (Interruptions)  Shi
cannot do so. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Ma lam. I am saying tha- what Mr.
Gurudas Das Gupta said is wrong. (Intcrrup
ions) Let me explain my point of view. Let
me finish. 1 will explain my point of view.
(Interrup-1 don't need Mr. Digvijay help.
(Interruptions)
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THE DEPUTY CHAIRMAN: If a
Member raise; a point of order .....................
(Interruptions)

SHRIMATI JAYANTHI NATARA-JAN;
Let me complete, Madam. Let me raise my
point of order. [Interruptions) 1 am on my
legs.

THE DEPUTY CHAIRMAN: I understood
your point. Mrs. Jayanthi Nata-rajan, just a
minute. In any case, I am frustrated with this
mike and I want almost to adjourn the House
because I am not being heard. if?j Wi"P ~ T
TfT |1 SiTT tOT % "~ #3*1?

My frustration is not because everybody is
speaking. It is because my mike is' not
work'ng. I think when we say 'frustration’, the
mike starts. The thing is, Mrs. Jayanthi
Natarajan is saying that Mr. Grurudas Das
Gupta misquoted. Mr. Gurudas Das Gupta,
whether anybody love to read or you love to
read, let us not go into that controversy.
(Interruptions) Let as forget that.
(Interruptions)

SHRIMATI JAYANTHI NATARAJAN:
Whatever Mr. Gurudas Das Gupta said **
based on a wrong statement.

THE DEPUTY CHAIRMAN; 1 have
understood what you said.

330
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it reads atrocious. It makes an atroci-
ous readig on the part of the Govern-

ment .
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it reads atrocious. I; makes an atrocious
reading on the part of the Government.
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They want to say that there is going to be no
substantive change. Why are they taking the
whole country, the whole parliamentary
system for a ride? They have no business. We
are taking a very serious objection to this and
we are not going to sit still with this short of
attitude of the Government. Thank you.

Madam.

THE DEPUTY CHAIRMAN: Mr.
Biplab a Dasgupta (Interruptions)...

DR. BIPLAB DASGUPTA (West Bangal):
Madam, we have seen various statements and
counter-statements which have been given
ove, the pasj two or three days. It seems that
the Government has taken the Parliament for
a ride. Yesterday, when we insisted on a date
for the submission of the Report, first the
statement came ;hat it would be submitted as
soon as possible. We said, "We are not happy
with, 'as soon as possible' and it has to be
more another
statement that before the 20;h of this month
the Report would be submitted. We pointed
out at that time that if it was submitted on the
20th,
discussion. When will the discussion

specific." Then we got

there wouldn't be much time for
tab*
place? Butno, it is

ff] Transliteration in Arabic Script.
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What  the
to do by asking for 20th is to buy time

clear. Government want*

because they have no intention at all

to revise the “Report. 1 find repeated
ly in ;he statements of Mr. Shukla that
he has not been mentioning that the
Report will be revised. He says the
Report will be supplemented. It is a
s'jpplemen:ary Report. If you go
through the agreement, which was rea

ched Dbetween the leaders of different
parties and the Speaker and our Chair-
man, it was categorically stated that

| the Report would be revised and modi
fied. There is no question of supple-

enting the Report. Now the cat is
out of the bag. If you look at the
report which has been published in
todays' THE  HINDUSTAN TIMES, is
m:ike; it absolutely clear that the Gov-
ernment is not °t all interested in chan

ging the Report. We can got
this  impressiOj, earlier ~when different
parties met the Ministries of Finance
,ind the Minister of  Parliamentary

Affairs. At the

it was clear that the Ministers concerned

time of the discussion

did not want to contemplate even fixing

responsibility on the Ministers and getting

them removed. They did not want any

senior banking official to be punished.

They thought retiring some of them would be
enough. They did not want to take any action
against the foreign banks on the improbable
ground that it would harm the image of India
outside. Yesterday you heard some of us

while spenking saying
.(Interruptions)...
THE DEPUTY CHAIRMAN: Ifyou

are a little brief, see what happens.

DR. BIPLAB DASGUPTA: I will just
take two minutes. (Interruptions)...

THE DEPUTY CHAIRMAN: Ifyou
are brief, we can get other people ac-two
minutes. (Interruptions)...
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DR. BIPLAB DASGUPTA: I am just
taking two minutes more. Madam.
(Interruptions)...

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): I have got another point.
(Interruptions)....

THE DEPUTY CHAIRMAN: I cannot
identify you when somebody is already on
his legs. (Interruptions).. .

DR. BIPLAB DASGUPTA: [ am
winding up, Madam. [will take only two
minu'.es. “Interruptions).. .

THE DEPUTY CHAIRMAN: There are
many people. ..(Interruptions)..

SHRI JAGDISH PRASAD MATHUR: I
am on a different topic. I am not on this.
(Interruptions)...

THE DEPUTY CHAIRMAN: 1
identify you.

will

DR. BIPLAB DASGUPTA: The point
which I am making is this. We want a good
and clear clarification from thel Minister of
Pariamentary Affairs whether he did actually
make the statement that there would be no
change in the Report or not. If the
clarification doe” not come, we will assume
that the Government U only interested in
window-dressing. (Interruptions)... The Gov-
ernment is not interested in presenting a fresh
Report. (Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Suresh Kalmadi. (Interruptions)...
Allright. I called Mr. Suresh Kalmadi.
(Interruptions)...

DR. BIPLAB DASGUPTA: We do
not accept the Government's double talk. If
they do not clarify, we cannot allow the
session <o continue until it is presented.
(Interruptions)... We
clarification from
(Interruptions)...

want a
the

proper
Government.
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THE DEPUTY CHAIRMAN:
Suresh Kalmadi, I have identified you.
(Interruptions).. .

Mr.

SHRI G. SWAMINATHAN; Please rermit
me to say something, Madam. I want only
one minute. This is a matter of privilege.
(Interruptions).. .

SHRI SURESH KALMADI: Madam,
you have identified me. (Interruptions)...

THE DEPUTY CHAIRMAN: 1 have
identified Mr. Kalmadi. Maybe, you may
take two minutes. I don't mind. But
identified Mr. Kalmadi.
(Interruptions).. .

I have

SHRI SURESH KALMADI: 1
:ake half a minue,
tions). . .

will
Madam. (Interrup-

SHRIG. SWAMINATHAN: Madam,.

THE DEPUTY CHAIRMAN: I have
identified Mr. Kalmadi. Let him finish. I will
allow you.

SHRI SURESH KALMADI: I think the
entire Opposition is crying wolf. The Report
is to come on, the 20th. Nobody knows yet
what % coming on the 20th. They are just
going by a newspaper report and presuming
things. I think it is an insul, to this Parliament
and to this House. There is just one
newspaper report and they are all quoting it
extensively. (Interruptions)-..

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh): Why don't
you deny it? (Interruptions)...

SHRI SURESH KALMADI: If Mr.
Shukla has said that on the floor of the
House, I can understand. But going by
newspaper report you «re politicising it.
(InterrMuptions)...  You  politicise  is
\nterruptions).. .

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: You deny the report.
(Interruptions).. .
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SHRI SURESH KALMADI: The Government
has given an T surance to all the parties
here that it will come forward with a fresh
Report and I have no reacin to cjjoubt it*
i'interrfwtions). m m I have no reason to doubt
that the Government will come forward with a
fresh ATR. {Interruptions)... Madam,
let me finish. (Interruptions)... Now you
listen to me. (Interruptions)...

DR. BIPLAB DASGUPTA: Let tha
Government come with a statement.
(Interruptions).. .

SHRI SURESH KALMADI: The ATR
will be submitted on the 20th of this
month. (Interruptions)...

SHRI MD. SALIM:
(Interruptions)...

Madam,...

SHRI ASHOK MITRA (West Bengal):
Madam... (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Madam,. .. (Interruptions).

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Let any of your Ministers
deny it. (Interruptions).

SHRI SURESH KALMADI: I am sorry.
(Interruptions). We did not in-\ terrupt you.
(Interruptions). We did not interrupt Shri
Gurudas Das Gupta. (Interruptions). Madam, 1
have not said anything. I don't know what has
provoked them. (Interruptions).

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Let one of your Ministers
deny this report. (Interruptions).

ot famrET Wl WML 9EF B}
aywr ffag S w1, (smawrw)
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t[ITransliteration in Arabic Script
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SHRI SURESH KALMADI: What did I
say? (Interruptions).

THE DEPUTY CHAIRMAN: Please
(Interruptions).. .

SHRI SURESH KALMADI: Madam, I
want to say that the Government would come
forward with the ATR oa the 20th of this
month. I am sure about it. What happened in
the Congress party meeting is none of their
business. (Interruptions,)

THE  DEPUTY  CHAIRMAN: Mr.
Kalmadi, please sit down. You have
said enough. I have heard you. (In-
terruptions)).  Mr.  Salirn, please  sit
down. (Interruptions). Please sit down.
Take yourt seat. (Interruptions). Please
e yOu, seat. (Interruptions). Plear<
sit down. Let met me bring order
in the House. (Interruptions).
Just a minute. I am hundred per cent sure that
what Mr. Kalmadi would say you are not
going to agree with and what you might *y>
he may not agree with a hundred per cent. In
a Parliamentary democracy yhen I identify
someone. I listen to him. I will identify
whoever has raised his hand. (Interruptions).
Mr. Salim, please sit down. You are not
listening to me. Have some courtesy for the
House. Please sit down. I have decided not to
get angry. Please don't bre my resolution by
your conduct. I have decided...
(Interruptions). Why do you get up every
time? I will call you. Don't break my
resolution by your action. Let

! me break my resolution by my own action. So,

the blame would be on me. Whatever Mr.
Kalmadi says please listen

; to him. I request Mr. Kalmadi to be brief. Mr.

Kalmadi, whatever you want to clarify o,
behalf of your party you can do so. I know
they may not like it. Bu, he has every rigfit to
clarify his party's viewpoint. (Interruptions).
Whatever he leys it is entirely his right. You
cannot force by voice anybody's opinion.
They would do the same thing for you. He
wants to clarify that whatever is being said in
the newspapers is correct or is not correct.
That is the clarification. My frustration is not
because of the bedlam in he house, it is
because my mike is not working. So, my
throat is hurting.
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SHRI SURESH KALMADI: Madam, I am
requesting my friends in the '-eposition to
have some patience. That is all. I am not
saying anything more than that. I am only
asking you not to quote things from the
Business Advisory Committee report. That is
not the custom in this House. Whateve, has
happened in the Congress party meeting is an
interna] affair of the Congress party. We
discuss' threadbare many things in ihe
Cong~". party meeting.

I would like to say that the newspaper
report is totally wrong. Nobody knows
whether the report is correct. But the nodal
Ministry is the Finance Minis-try. The
Finance Ministry has to table a Report. How
can you read a Report which has not yet been
completed? It is going to b, tabled in the
House. How can you presuppose what is
going to come in the Report? That is what I
am asking... (Interruptions). How can you, as
Parliamentarians, presuppose it? You do not
know and we do not know akout it. What we
can assure you is that there will be a modified
supplementary ATR which will be placed on
the 20th of this month... (Interruptions). So,
have patience. If, on the 20th, a revised ATR
does not come, then you can speak; then, we
will also speak. Please have patience . ..
(Interruptions) Action will b, taken as per the
revised ATR.. . (Interruptions)

SHRI G. SWAMINATHAN: Madam,
please permit me for only one minute. I
strongly disagree with what Mr. Suresh
Kalmadi has been saying. The matter js that
it has already been informed by Mr. Shukla.
It is becaug. this matter concerns various
Ministries, he has to reply on behalf of the
Government- This is what Mr- Shukla has
said. In fact when we raised the matter and
said that it was a matter of the Finance
Ministry, he said that it was not the Finance
Ministry only, but various other Departments
of the Government also were concerned
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with it and that, consqeuently, he would reply
on behalf of the Government. So, what Mr.
Suresh Kalmadi said is not right. But,
Madam, my point is a mat-etr of privilege.
The matter of privilege, is that the ATR is
going to be placed on 20th Or a little before
that as has been sought for by the leaders.
Now, what will be contained in the ATR has
already been published in the newspapers
and Mr. Shukla has reported outside what is
contained in the ATR, not in the Hpu.-C. It is
a matter of privilege... (Interruptions).

SHRIMATI JAYANTI NATARA IAN):
He has not said that ... (Interruptions)

SHRI SURESH KALMADI: Madam, on
a point of order.. . (Interruptions)

THE DEPUTY CHAIRMAN:" Let him
finish... (Interruptions)

SHRI G. SWAINATHAN: |, is a matter of
privilege...

THE DEPUTY CHAIRMAN : Allow him
to say... (Interruptions).

SHRIMATI JAYANTHI NATARA-JAN :
I was present at that meeting. Mr. Shukla did
no, say that... (Interruptions)

SHRI G. SWAMINATHAN : We do not
know what is contained in the Report. .
.(Interruptions)

SHRI SURESH KALMADI: As a
Member of the CPP, I can say that this is
totally wrong... (Interruptions)

SHRIMATI JAYANTHI NATARA JAN:
Mr. Shukla did not syy it--- (*"-terrupHons)

SHRI G. SWAMINATHAN: What is
contained in the revised ATR will be made
known to this House only on the 20th or a
little earlier, after it is presented in the
House. But, what / going to be contained in
the Report has already been published in the
newspapers and the authenticity of the
statement... (Interruptions) Please allow
me....

THE DEPUTY CHAIRMAN: That i
exactly what they are saying. What is being
reported in the newspapers is not correct. m m
(Interruptions).
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SHRI G. SWAMINATHAIN: Please*
allow me. The Minister has stated outside the
House what is going to be presented in
Parliament. It is a matter of privilege of the
Members... (Interruptions). He has said in the
Congress Parliamentary Party meeting what
the contents of the Report will be... (Interrup-
tions). It is the previlege of the Members that
we are taking up. ..(Interruptions)

SHRI VIREN J. SHAH (Mabharashtra):
Madam, he wants to bring a breach of
privilege motion against the newspaper.

SHRI G. SWAMINATHAN: 1 am
bringing a matter of privilege against the*
newspaper. That is what I am saying. I am
bringing a matter of breacli of privilege
against the newspapers because they have
published something which has not been
presented to the House and about which we
are not aware. Madam, you please permit me
to bring a breach of privilege motion and let
the Minister come to the House and clarify
the position.. .  (Interruptions).. .

THE DEPUTY CHAIRMAN: Okay,
Mr. Swaminathan.. . (Interruptions). ..

SHRI G. SWAMINATHAN: I will give a
notice of breach of privilege) against the
Hindustan Times and its publisher-. I will
give a notice. That is what I am saying. Let
them come and say whether what they
published was correct or not.

SHRI S. TAIPAL REDDY: Madam, on the
question of ATR, Mr. V. C. Shukla has been
consistently double-faced. He has been
presenting one face to Parliament and another
to his party and the people. This report of the
Hindustan Times, according to which the
Government is not going to make any
substantive changes in regard to indictment of
the Ministers, in regard to action against the
foreign banks, in regard tol action against the
senior officers... (Interruptions’)

SHRI SURESH KALMADI: Madam, the
issue is.. .(Interruptions) ..
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SHRI CHIMANBHAI MEHTA (Gu-
jarai): Mr. Kalmadi, don't interrupt Mr.
Reddy because we did not interrupt you. How
you should not interrupt him...
(Interruptions)...

SHRI SURESH KALMADI: No. You
interrupted us... (Interruptions)...

SHRI CHIMANBHAI MEHTA: When
you were speaking, you requested us not to
interrupt and we did not interrupt you.

SHRI S. JAIPAL REDDY: ...in regard to
systems reforms, gains in credence because
of his track record. What is the track record
of Mr. V. C. Shukla who is a great
sportsman?... {interruptions)... In the last
Session also, the Chairman, without a
resolution here... (Interruptions).. .

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): Madam, he cannot level
charges against a. person... (Interruptions).. .

THE DEPUTY CHAIRMAN: Mr. Jaipal
Reddy Ji, you are a very senior Member of
this House. Yesterday also, the Leader of the
House mentioned that when we wanted to say
something against a person, when we wanted
to mike an allegation against a person— you
are saying something about 'track record' and
all that. » m (Interruptions).. m

SHRI S. JAIPAL REDDY: On this
question only.. . (Interruptions)...

THE DEPUTY CHAIRMAN: Let
htm come and say... (Interruptions)...

SHRI SURESH KALMADI: No,
Madam.

THE DEPUTY CHAIRMAN: Okay. You
handle the situation. I am not interfering
between Mr. Kalmadi and yourself. I am not
interfering. Mr. Kalmadi, don't address me
because when I am trying to settle the
problem as the Presiding Officer, you get up
and start talking. Then, you settle the issue
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among yourselves and keep me out of the

issue.  If you have a Chair in  the House,
then don't interrupt the Chair because we
don't want a bedlam in the House. We want to

solve the confusion| which is created by a
newspaper report. I don't know whether it is
right or wrong. In your opinion, it is
wrong. In their opinion, it is right. And in yet
another's opinion, there should be ai
breach of privilege notice.  In this confusion,
only Mr. Shukla can say something about
it.. .(Interruptions).. .One minute. Please sit
down. One minute... {Interruptions)... There
is no need to clap. Please keep quiet.
One minute. Please sit down. When I am
on my legs, you p'ease sit down...
(Interruptions)... One minute, p'ease. Let
me finish my sentence.

The whole confusion starts because] there is
a communication gap. When I say that Mr.
Shukla can only say because it is attributed to
him, I think it is in proper order that Mr.
Shukla should be present over here to ssy
something. How can you make allegations
against him when he is not hero ? Then, you
don't make any allegations against him
because he iy not here now. Don't talk about
him when h® is not here. How can you talk
abou; a person when the perron concerned is
not here?

DR- MURLI MANOHAR JOSHI:
Madam, you bring him here and till
then you adjom-n the House (In
terruptions) .. .Till hs comes, the House
should be adnurned.

THE DEPUTY CHAIRMAN: You cannot
say anything until and unless the person
against whom charges are
levelled is nrjsent here.......... (Tnterr 11-
tions).... How can you level charts against a
person who is not here?. * « (Interruptions).

DR- MURLI MANOHAR JOSHI: Till
be is brought here the
be adjourned-

House must
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THE DEPUTY CHAIRMAN: Please sit
down- According to the rules also, a
newspaper report is not an authentic cne. I
am quite sure that newspaper reporters were
not present in that meeting. So, somebody
else must have said this- If there is a dis-

crepancy in the reporting..... (Inte: ruptions)

SHRI S. JAIPAL REDDY: Nobody i:
saying that.

THE DEPUTY CHAIRMAN: They say so.
They are Members of that... (Interruptions) ...
Just a minute. Please have patience. * * (Interrup-
tions) ... Mr Suresh Pachouri decla-j red in the
House that he was a Member of fiat Committee
and "hat he was pre.sent in the meeing. (Inter-
ruptions) .. .No, Mr Pachouri 'also' said it- He
said that he was there and it did not happen- He
is an executive m “mber. He said that this thing
did not i ranspire in the meeting. Now, who can
say about a discrepancy which is attributed to
Mr- Shukla? Let Mr- Shukla be present in the
House to justify himself.. . (Interruptions)... We
cannot keep calling names without giving an
opportunity. . .(Interruptions)...

DR- MURLI MANOHAR JOSHI: We
request that Mr- Shukla be brought to the
House and the House should be adjourned
till he is present in the House- The House
must be adjourned. .. (Interruptions). . .

Rz, WF A% WA AT AL A,
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THE DEPUTY CHAIRMAN: There is no
need for you to come to thr front- Please go
back-

... (Interruptions).,.
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SHRI SURESH KALMADI: You don't
have patience...
... (Interruptions) m..

SHRI V- NARAYANASAMY (Pondi-cherry):
You take BIP also with you- » ...
(Interruptions)...

SHRI SIKANDER BAKHT: Madam, the
guilty must be punished whether they bring
in this modified report or not.

... (Interruptions) m..

THE DEPUTY CHAIRMAN: Are you
interested in discussing it or not? Otherwise,
I will adjourn the House ... (Interruptions) m..

The House is adjourned till 2.30 p.m.

The House then adjourned for
lunch at fifty-four minutes past
twelve of the clock-

The House reassembled after Lunch at
thirty minutes past two of the clock-

The Vfce-Chairman (Shri V. Narayana-
samy) in the Chair.

RE. ACTION TAKEN REPORT—Contd.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly take your
seat- We had enough of ATR in the morning.
There are other Zero Hour issues to be taken
up in the House. Kindly hear me- * m
(Interruptions) m

ot w@w Mw wtaw (I m3W) ¢
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DR. BIPLAB DAS GUPTA: We want Mr-
Shukla to come. mm(Interruptions) . That was
the promise made by the Deputy Chairman.
Until he comes and gives his statement we
can't have any other discussion.
(Interruptions)...
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SHRI S. VIDUTHALAI VIRUMBI: Let
the Minister come and deny the statement...
(Interrupions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The hon- Minister
has come. Kindly take your seat. Now in the
morning the discussion was held and the
hon. Members raised the issue-

SHRI S- JAIPAL REDDY: Mr. Vice-
Chairman, I was' referring to the track record
of the Parliamentary Affairs Minister. When
I used the word "track record" I am sorry to
say that I was stopped in my track. Therefore,
kindly allow... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Let us go to the
subject, not about the track record. Let us
speak about the subject... (Interruptions) ..
.You have to make a brief mention. The hon.
Minister is there.

SHRI S. IAIPAL REDDY: When I was
referring to the track record of the
Parliamentary Affairs Minister 1 was only
confining myself © the ATR issue. You

will kindly recollect,
Sir, that during the last Session we reached an
agreement as a result of which  the
Government agreed to place on the Tabl, of the
House a revised and modified report. But when
the House was adjourned, we were shocked to
note that the Parliamentary Affairs Minister
made a statement to the Press repeatedly that
the Government would submit a
supplementary note. If was in complete breach
of the agreement ™ all reached here. Aftr the
House adjourned, before the current Session was
called, the Parliamentary Affairs Minister and
the Finance Minister had talks with the
representatives of various parties and in the
course of the talks the Government took the
view [hat the Ministers indicated bv the IPC
could not be proceeded inst and the foreign
banks could not be Droceeded  against
becausej  according i to the Finance
Minister, we are living in an inter-dependent
world and no action would be taken against
the  RBI officials because they are already
retired.

Mr Vice-Chairman,




